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NAME OF THE PARTIES: Allcargo Logistics Ltd.

V/s
HDO Technologies Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE
9 Kudklea K- Unaallar v %W W
ﬁ«w\)\k Lo Sow (o
ORDER

TCP No.825/ 1&BP/NCLT/MB/MAH/2017

For the Petitioner Counsel having reported that an IRP has already been
appointed against this Corporate Debtor in CP 720 of 2017 vide NCLT Order passed
on 28.4.2017, this Petition is hereby dismissed with a liberty to this Petitioner to make

its claim before the IRP as prescribed under the Law.
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